
FIR No. 81/21 

PS: SB Dairy 

State v. Rajesh Kumar 

30.04.2021 

u/s 420/201/120B/34 IPC 

Present: Ld. APP for State. 

Sh. Parvesh Kumar, Ld. Counsel for the applicant/ accused (through VC). 

     

  This is an application for grant of bail moved on behalf of accused/ 

applicant Rajesh Kumar. 

  It is submitted in the application that applicant is in custody since 

11.04.2021. He is an employee of Indian Postal Department at Hisar Haryana. He is an 

innocent person. The police officials did not find anything incriminating against the 

accused/ applicant. Investigation is completed. It is further mentioned in the application 

that no further custodial interrogation is required for the purpose of investigation. It is 

false and fabricated case planted upon applicant/ accused. It is, therefore, argued that bail 

may be granted to applicant/ accused. 

  Reply filed by the IO. 

  Arguments heard. Record perused. 

  In this case, as per reply of IO, the allegation against the accused / applicant 

is serious in nature and FIR has lodged against him for offences u/s 420/201/120B/34 

IPC. 

  Considering the gravity of allegations, this court is not inclined to grant bail 

to accused at this stage. Accordingly, application is dismissed.   

  Copy of this order be sent to Jail Superintendent through dispatch rider 

deputed in this court by the jail authority. 

  Dasti. 

     (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 30.04.2021 

  



FIR No. 81/21 

PS: SB Dairy 

State v. Mandeep Jatain 

30.04.2021 

u/s 420/201/120B/34 IPC 

Present: Ld. APP for State. 

Sh. Vijender K. Vats, Ld. Counsel for the applicant/ accused (through VC). 

     

  This is an application for grant of bail moved on behalf of accused/ 

applicant Mandeep Jatain. 

  It is submitted in the application that applicant is in JC since 14.04.2021. 

He is an innocent person. The police officials did not found anything incriminating 

against the accused/ applicant. He is a student. Investigation is completed. It is further 

mentioned in the application that no further custodial interrogation is required for the 

purpose of investigation. It is false and fabricated case planted upon applicant/ accused. It 

is, therefore, argued that bail may be granted to applicant/ accused. 

  Reply filed by the IO. 

  Arguments heard. Record perused. 

  In this case, as per reply of IO, the allegation against the accused / applicant 

is serious in nature and FIR has lodged against him for offences u/s 420/201/120B/34 

IPC. 

  Considering the gravity of allegations, this court is not inclined to grant bail 

to accused at this stage. Accordingly, application is dismissed.   

  Copy of this order be sent to Jail Superintendent through dispatch rider 

deputed in this court by the jail authority. 

  Dasti. 

     (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 30.04.2021 

  



FIR No. 146/21 

PS: Bawana                       

State v. Vikram 

U/s 379/411 IPC 

30.04.2021 

Present :- Ld. APP for the State. 

Mr. Sunil Singh Tomar, Ld. Counsel for the accused (through VC). 

 

  This is an application for grant of bail moved on behalf of accused/ 

applicant. 

  Reply filed by the IO. 

  Arguments heard. Record perused.     

  In this case, applicant/ accused is in JC since 13.03.2021. Investigation is 

complete and recovery has already been effected. In writ petition civil no. 749/18 the 

following directions have been passed by Hon'ble Supreme Court i.e. “The application of 

the principle “bail and  not jail” should be particularly applied by the Trial Courts. 

There is no difficulty in applying this principle or in identifying petty cases. Similarly, 

where the accused is a poor person, the Trial Court should look in to the question of 

grant of bail in a sympathetic and a compassionate manner and may even consider either 

releasing the accused on a personal bond or on a bond of a limited amount which is 

easily affordable by the accused” 

   Hence, no purpose will be served by keeping the aforesaid applicant/ 

accused in jail. Accordingly, bail application is allowed subject to the following 

conditions: 

1.  The applicant/ accused shall furnish bail bonds and surety bonds in a sum 

of Rs.20,000/- with one surety of like amount; & 

2.  The applicant / accused will not jump the bail and will appear in the court 

regularly. 

  The application stands allowed accordingly. 

  Copy of this order be sent to Jail Superintendent through dispatch rider 

deputed in this court by the jail authority  

  Dasti.   

     (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 30.04.2021 

  



FIR No. 41/21 

PS: Bawana                       

State v. Amit 

U/s 379/411 IPC 

30.04.2021 

Present :- Ld. APP for the State. 

Mr. Hari Om Gupta, Ld. LAC/Counsel for the accused (through VC). 

 

  This is an application for grant of bail moved on behalf of accused/ 

applicant. 

  Reply filed by the IO. 

  Arguments heard. Record perused.     

  In this case, applicant/ accused is in JC since 03.03.2021. Investigation is 

complete and recovery has already been effected. In writ petition civil no. 749/18 the 

following directions have been passed by Hon'ble Supreme Court i.e. “The application of 

the principle “bail and  not jail” should be particularly applied by the Trial Courts. 

There is no difficulty in applying this principle or in identifying petty cases. Similarly, 

where the accused is a poor person, the Trial Court should look in to the question of 

grant of bail in a sympathetic and a compassionate manner and may even consider either 

releasing the accused on a personal bond or on a bond of a limited amount which is 

easily affordable by the accused” 

   Hence, no purpose will be served by keeping the aforesaid applicant/ 

accused in jail. Accordingly, bail application is allowed subject to the following 

conditions: 

1.  The applicant/ accused shall furnish bail bonds and surety bonds in a sum 

of Rs.20,000/- with one surety of like amount; & 

2.  The applicant / accused will not jump the bail and will appear in the court 

regularly. 

  The application stands allowed accordingly. 

  Copy of this order be sent to Jail Superintendent through dispatch rider 

deputed in this court by the jail authority  

  Dasti.   

     (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 30.04.2021 

  



FIR No. 138/21, PS: SB Dairy                      

State v. Ajay 

U/s 392/411/34 IPC 

30.04.2021 

Present :- Ld. APP for the State. 

Mr. M. R. Sharan, Ld. Counsel for the accused (through VC). 

 

  This is an application for grant of bail moved on behalf of accused/ 

applicant. 

  Reply filed by the IO. 

  Arguments heard. Record perused.     

  In this case, applicant/ accused is in JC since 01.04.2021. Investigation is 

complete and recovery has already been effected. Also the complainant has failed to 

identify the accused in TIP proceedings. In writ petition civil no. 749/18 the following 

directions have been passed by Hon'ble Supreme Court i.e. “The application of the 

principle “bail and  not jail” should be particularly applied by the Trial Courts. There is 

no difficulty in applying this principle or in identifying petty cases. Similarly, where the 

accused is a poor person, the Trial Court should look in to the question of grant of bail in 

a sympathetic and a compassionate manner and may even consider either releasing the 

accused on a personal bond or on a bond of a limited amount which is easily affordable 

by the accused” 

   Hence, no purpose will be served by keeping the aforesaid applicant/ 

accused in jail. Accordingly, bail application is allowed subject to the following 

conditions: 

1.  The applicant/ accused shall furnish bail bonds and surety bonds in a sum 

of Rs.20,000/- with one surety of like amount; & 

2.  The applicant / accused will not jump the bail and will appear in the court 

regularly. 

  The application stands allowed accordingly. 

  Copy of this order be sent to Jail Superintendent through dispatch rider 

deputed in this court by the jail authority  

  Dasti.   

     (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 30.04.2021 



FIR No. 82/2019 

PS: SB Dairy               

State v. Kunal Monga 

U/s 420/467/468/471/120B/34 IPC 

30.04.2021 

 

Present :- Ld. APP for the State. 

Ld. Counsel for the accused (through VC). 

 

  This is an application for grant of bail moved on behalf of accused/ 

applicant. 

  Reply filed by the IO. 

  Arguments heard. Record perused.     

  In this case, applicant/ accused is in JC since arrest dated 04.12.2019. 

Investigation is complete and charge sheet has already been filed. In writ petition 

civil no. 749/18 the following directions have been passed by Hon'ble Supreme 

Court i.e. “The application of the principle “bail and  not jail” should be 

particularly applied by the Trial Courts. There is no difficulty in applying this 

principle or in identifying petty cases. Similarly, where the accused is a poor 

person, the Trial Court should look in to the question of grant of bail in a 

sympathetic and a compassionate manner and may even consider either releasing 

the accused on a personal bond or on a bond of a limited amount which is easily 

affordable by the accused” 

   Hence, no purpose will be served by keeping the aforesaid applicant/ 

accused in jail. Accordingly, bail application is allowed subject to the following 

conditions: 

1.  The applicant/ accused shall furnish bail bonds and surety bonds in a 

sum of Rs.25,000/- with one surety of like amount; & 

2.  The applicant / accused will not jump the bail and will appear in the 

court regularly. 

3.   The applicant/ accused is also directed to deposit FD in sum of 

Rs.2 lacs in the name of the court before the court. 



  The accused/ applicant be only released after completion of 3rd 

condition which is imposed by the court.  

  The application stands allowed accordingly. 

  Copy of this order be sent to Jail Superintendent through dispatch 

rider deputed in this court by the jail authority  

  Dasti.   

     (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 30.04.2021 
  



FIR No. 142/20, PS: SB Dairy                      

State v. Salman 

U/s 379/411/34 IPC 

30.04.2021 

Present :- Ld. APP for the State. 

Mr. Sunil Tomar, Ld. Counsel for the accused (through VC). 

 

  This is an application for grant of bail moved on behalf of accused/ 

applicant. 

  Reply filed by the IO. 

  Arguments heard. Record perused.     

  In this case, applicant/ accused is in JC since arrest. Investigation is 

complete and recovery has already been effected. Also the complainant has failed to 

identify the accused in TIP proceedings. In writ petition civil no. 749/18 the following 

directions have been passed by Hon'ble Supreme Court i.e. “The application of the 

principle “bail and  not jail” should be particularly applied by the Trial Courts. There is 

no difficulty in applying this principle or in identifying petty cases. Similarly, where the 

accused is a poor person, the Trial Court should look in to the question of grant of bail in 

a sympathetic and a compassionate manner and may even consider either releasing the 

accused on a personal bond or on a bond of a limited amount which is easily affordable 

by the accused” 

   Hence, no purpose will be served by keeping the aforesaid applicant/ 

accused in jail. Accordingly, bail application is allowed subject to the following 

conditions: 

1.  The applicant/ accused shall furnish bail bonds and surety bonds in a sum 

of Rs.20,000/- with one surety of like amount; & 

2.  The applicant / accused will not jump the bail and will appear in the court 

regularly. 

  The application stands allowed accordingly. 

  Copy of this order be sent to Jail Superintendent through dispatch rider 

deputed in this court by the jail authority  

  Dasti.   

     (VAIBHAV MEHTA) 

     MM-5 (North), Rohini Courts / New Delhi/ 30.04.2021 


